Criminal cases/Complaints pending against M.Ps /MLAs

PUNJAB & U.T.CHANDIGARH

AS ON 30.11.2024

Previous | Institution| Disposal Closing
Balance as Balance as
Sr.No. District Name on on
01.11.2024 30.11.2024
1 Amritsar 11 0 1 10
2 Barnala 0 0 0 0
3 Bathinda 4 0 1 3
4 Faridkot 2 0 0 2
5 Fatehgarh Sahib 1 0 0 1
6 Fazilka 2 0 0 2
7 Ferozepur 2 0 0 2
8 Gurdaspur 1 0 0 1
9 Hoshiarpur 1 0 0 1
10 |Jalandhar 10 0 0 10
11  |Kapurthala 1 0 0 1
12  |Ludhiana 17 0 0 17
13 |Mansa 1 0 0 1
14 Moga 1 0 0 1
15 |Pathankot 2 0 0 2
16 |Patiala 3 0 0 3
17 |Rupnagar 4 0 0 4
18 SAS Nagar 9 0 0 9
19 |Sangrur 9 0 3 6
20 |SBS Nagar 1 0 0 1
21 |Sri Muktsar Sahib 0 0 0 0
22 |Tarn Taran 3 0 0 3
TOTAL 85 0 5 80
U.T.Chandigarh 10 0 0 10




Details of pending Criminal cases/Complaints against MPs/MLAs in the State of Punjab as on 30.11.2024

absence of accused.
Thereafter, three P.Ws
have been examined,
while 4th PW Inspector
Raman Kumar has been
given by the Special PP
for the State. For next
date i.e 16.1.2025,
witness mentioned at
Sr.no.9 in the

list of prosecution
witness be summoned.

Sr. |District Name of the[Name of[Name ofiSitting/ [Title of thelCase No.CNR No. |Date and|Police Offence Maximum |Date off Date of |Date of filingDate oflPresent status and |Stay, if any,| Total no.| No. of No. of Expected [COMMENTS OF
No. [Name Court MP MLA Former |case assigned number ofiStation alleged punishmen ffiling filing  Criminal framing its next date by higher of witnesses| witnesses | time of |DISTRICT &|
in the| FIR t Challan charge [Complaint |charge court witnesses|examined| remain to | completion |SESSIONS JUDGE
Court sheet be of trial
examined
\VEER
SINGH
SH. LOPOKE Case remanded
AMARINDER SUKHBIND EX.MLA %7;’5% back by Hon'ble
] SINGH Vs 5, |[PBAS0100 13.08.200 04/12/2024 High Court,
1 |Amritsar GREWAL Eig&ga SITTING SUKHBIN 1.528;32/0 06902013 NA SADAR | 500 IPC |2 YEARS 8 -- 13.03.2007| 15.01.2010 Arguments - 6 6 - - Chandigarh vide
D&S), DER '23' order dated
IAMRITSAR SINGH 13.01.2021
SARKARIA
MLA
SUKHBIN
DER
SH. Case remanded
AMARINDER \VEER 22\IRGK'1RIA (1:2’%;‘2210/ bgck by Hon'ble
2 amritsar - ROH SINGH  |FORMER|MLA VS 14/ PRES0L00 N SADAR | 500 IPC 2 YEARs | 13082001 113032007 15.01.2010 [JH/12/2024 - 6 6 - . [High Court,
LOPOKE VEER 15.09.20 rguments Chandigarh vide
D&sS), SINGH 23 order dated
AMRITSAR LOPOKE 13.01.2021
EX-MLA
20.11.2024 An
20.11.2024 An lapplication for
application for lexempting personal
exempting personal lappearance of accused
appearance of accused has been moved on
has been moved on behalf of accused.
behalf of accused. IConsidering the
Considering the circumstances of
circumstances of lapplication and in the
application and in the interest of justice,
interest of justice, personal appearance
personal appearance of lof accused O.P.Soni is
accused O.P.Soni is lexempted only for
SQLJINDER oM IEE?\I-JFAEBOF PC/9/202 PBASOL exempted only for today. It is submitted
- today. It is submitted in in the application that
3 Amritsar  [SINGH, PARKASH |FORMERVSOM |o. 3. | 015380. | 20/99.072[VIGILANCE 13 PC g ygppg |31.08.202/31.08:202)  \n | 05.08.2024 |jhe application hat - 49 5 a4 = lformal witnesses may
IAD&S), SONI PARKASH '23' 2023 formal witnesses may be examined in the
AMRITSAR SONI be examined in the labsence of accused.

Thereafter, three
IP.Ws have been
lexamined, while 4th
IPW Inspector Raman
IKumar has been given
by the Special PP for
the State. For next
date i.e 16.1.2025,
witness mentioned at
Sr.no.9 in the

list of prosecution
witness be
summoned.




Sr. |District Name of the[Name ofjName of|Sitting/  [Title of thelCase No.CNR No. |Date and|Police Offence Maximum |Date of| Date of |Date of filingDate of|lPresent status and |Stay, if any,| Total no.| No. of No. of Expected |[COMMENTS OF
No. Name Court MP MLA Former |case assigned number ofiStation alleged punishmen ffiling filing  Criminal framing its next date by higher of witnesses| witnesses | time of |DISTRICT &|
in the| FIR t Challan charge |Complaint |charge court witnesses|examined| remain to | completion |SESSIONS JUDGE
Court sheet be of trial
examined
SH. FORMER BIKRAMJIT 190
MS. _ BIKRAMJIT SINGH VS CRPC U/s Case is fixed for Case is fixed for
) PARMINDER SINGH COMI/26 |PBAS0300 499,500, 18.11.201 10.12.2024 for 10.12.2024 for
4 JAmritsar - AUR BAINS, MAJITHIA SANJAY | %0016 36002016 SADAR 1501502, |2 YEARS - 6 |19:052016) 18.11.2016 |5 o0 ition - 5 5 0 LYEAR b osecution
CJM, ASR SH. SINGH & 120-B,34 evidence evidence
! SANJAY OTHERS IPC ’ ’
SINGH SITTING
STATE VS Case is fixed for SL/'\OYHE.EISY Case is fixed for
MS. SH LOVE uss 6 MONTHS 23.12.2024 for PHHC at 23.12.2024 for
) PARMINDER | CHI/2171 PBAS0302 CIVIL OR FINE [08.11.202 |27.03.202 awaiting further awaiting further
5 |Amritsar KAUR BAINS, MALKEET |[FORMER [KIRANPRE 2021 11232021 203/2020 LINES 188/270 OF RS. 1 3 - 27.03.2023 orders from CHANDIGA 10 8 0 - orders from
SINGH AR ET SINGH IPC 1 ) RH CWP- . h
CJM, ASR s OTHERS| 1000/- Hon'ble High PIL-29- Hon'ble High
Court. 2021(0&M) Court.
MS. A Case is fixed for
STATE VS u/s Case is fixed for
6 |Amritsar PARMINDER SH. RANJIT FORMER [RANJIT CHI/320/ PBAS0300 127/2014 CIVIL 420/120-|7 YEARS 15.01.201 18.10.201 B 18.10.2016 |09.12.2024 for : 9 9 B B 09.12.2024 for
KAUR BAINS, SINGH SINGH 2022 18372015 LINES B IPC 5 6 Defence Evidence Defence
CJM, ASR : Evidence.
188/269/
270 IPC
and 51 STAYED BY .
MS STATE VS National Case is fixed for Hon'ble (fgsfz'szg)z(idf;?r
5 RANJIT Disaster Charge 16.12.2024 for PHHC at o
7 |Amritsar [ARMINDER | SH.ANIL - feqpyepigingy [GHI2107PBAS0302 5065051 | SADAR | Manage 2 YEARS  [21:12:202 | oo ohe - Charge yet | " iting further |CHANDIGA| 11 - - .. awaiting further
KAUR BAINS, OSHI /2022 61802022 d 2 f d to be framed der f bl order from
CJM, ASR AND ment an rame order from Hon'ble| RH CRM-M Hon'ble High
! IANOTHER 3 High Court. 45305- Court
Epidemic 2023 :
Disease
Act
188 IPC
MS. SH. STATE VS PBAS03- DI55AlsTE Case is fixed for Case is fixed for
. PARMINDER BIKRAMJIT BIKRAMJIT |CHI/212/ B SULTANWI B Charges yet |23.12.2024 for : ) } 23.12.2024 for
8 Amritsar L AUR BAINS, sINGH  [ORMERISiNGH 2023 (994901~ | 09/2022 g ) R (0 MONTHS13/02/23 1 13/02/23 to be framed|presence of 14 0 presence of
CJM, ASR MAJITHIA MAJITHIA MENT Accused. Accused.
ACT
No further order STAYEID BY No fL_thher order
- Hon'ble received from the
Ms. SH. STATE VS PBASA100 uss received from the PHHC at Hon'ble High
9 |Amritsar  [MANPREET AMARPAL | ormer AMARPAL [CHI/252/ 15043." 7| 169/2020 | AINALA |188/270 |5 YEARs [10:09-202 116.05.202) na  fHombleHigh - cpanpical - - - |6 MONTHS|Court,
KAUR, SDJM, SINGH @ SINGH @ [2021 1 3 Court, Chandigarh. .
2021 IPC ; RH CWP- Chandigarh.
AMRITSAR BONNY BONNY Same be awaited PIL-29 S b ited
till 30.01.2025 29 ame be awaite
e ' 2021(0&M) till 30.01.2025.
IAccused Manijit éicnc;rfegamjai?“t
o Horit Singh be Singh and Harit
SH. POORAN u/s served through Singh be served
BIKRAMDEEP SINGH VS 326,321, - through bailable
10 |Amritsar  [SINGH, JMIC, oH. MANJIT e opmeR MaNjiT — (COMA/20 PBASB100 KHILCHIAN| 323,341, |UPt0 10 NA |NA 13.10.2015 Na  [pailable warrants - - - - - |warrants in the
SINGH /2015 07972015 IYEARS in the sum of Rs.
BABA SINGH & 148,149 10,000/~ with one sum of Rs.
BAKALA OTHERS IPC surety each in like :L?thowe_avg:l’i]none
amount for urety
09.12.2024. like amount for
09.12.2024.
Barnala NIL




Sr. |District Name of the[Name ofjName of|Sitting/  [Title of thelCase No.CNR No. |Date and|Police Offence Maximum |Date of| Date of |Date of filingDate of|lPresent status and |Stay, if any,| Total no.| No. of No. of Expected |[COMMENTS OF
No. Name Court MP MLA Former |case assigned number ofiStation alleged punishmen ffiling filing  Criminal framing its next date by higher of witnesses| witnesses | time of |DISTRICT &|
in the| FIR t Challan charge |Complaint |charge court witnesseslexamined| remain to |completion SESSIONS JUDGE
Court sheet be of trial
examined
ALL THE
ONCERNED
PROBATIO OFFICERS HAVE
DR.  RAJAN HARMAND 146/145/ N VIDE ﬁgsgmgé\gs Ng;\‘r BEEN DIRECTED
KUMAR HARMANDE ER SINGH PBBTO1- RPE POSTIL47/174 ORDER REQUEST MA‘I‘I’ER APPROXIM TO EXPEDITE
11 |Bathinda |KHULLAR, _ R SINGH |FORMER| JASSI VS |CRA-133-/007445- 727/02'05'ZBATHINDA RAILWAY DATED 11-08-201€ - - STANDSAbJOURNE 13 13 0 ATELY ONE| DISPOSAL OF
AD&S), JASSI STATE OF 2021 ACT 09.09.202 D TO 16.12.2024 IYEAR THESE CASES BY
BATINDA PUNJAB 1 BY TRAIY FOR ARGUMENTS AVOIDING
COURT ’ UNNCESSARY
AND LONG
ADJOURNMENTS.
ORDER PASSED BY|
HON'BLE HIGH
COURT IN CWP
NO.16384 OF2024
IS RECEIVED.
ACCORDING TO
WHICH MATTER
HAS BEEN
ADJOURNED TO
29.11.2024
BEFORE HON’BLE|
HIGH COURT. [T
HAS BEEN
FURTHER
, g AMIT EE?I-JFEBOFPC/MZOZ PBBIOL- 191/16.02.2 P2 7/7-A PC CHARGE  DIRECTED = BY APPROXIM
12 |Bathinda AD&SJ' _ RATTAN SITTING VS AMIT3 004216- 023 7 IVIGILANCE ACT _ 17/04/23 NA NA NOT HON'BLE HIGH YES 34 0 34 ATELY ONE| -do-
4 2023 BUREAU FRAMED COURT THAT| 'YEAR
BATHINDA. RATTAN.
INTERIM ORDER
SHALL CONTINUE.
IN VIEW OF THE|
ABOVE SAID
ORDER RECEIVED
FROM HON'BLE
HIGH COURT, THIS|
CASE STANDS|
ADJOURNED TO
09.12.2024  FOR
IAWAITING
FURTHER ORDER|
FROM HON'BLE
HIGH COURT.
FURTHER ORDERS
SH.SIMRAN OF THE HON’'BLE
SARUP STATE VS CHARGE
) SINGH CHI/495/ |PBBT0300(48/23.06.2 THERMAL, (188/269/ 30.07.202 HIGH COURT NOT] LESS THAN
13 [Bathinda  |5cy(gp), - gm’g’\lﬁ FORMER E’g’mg\'HDEzozo 50512020(020 BATHINDA 270 IPC Nt NA NA 'F“F?/IMED RECEIVED. SAME YES 24 0 24 |ONE YEAR -do-
BATHINDA. BE AWAITED FOR
07.12.2024.
. In compliance to the
ShkUD“I"naerSh iai dl?tcjerzgl%glggospld
Wadhwa, Ld. Kushaldeep Cushaldeelpc/i/202| PBFDOL | 13, | Vrenct | 15(s) pe 13.07.202 13.12.2024 for No-907/5pl.Gaz I 17
14 |Faridkot Additional NIL Singh Former ) 002815- 10 Years e Nil Nil Nil Prosecution Nil 47 10 39 2 Years dated 27.05.2022
Sessions Dhillon p Singh 3 2023 16.05.2023| Ferozepur [and 120B 3 Evidence officer concerned has
Dhillon Range IPC been directed to
Judge, expedite the case at
Faridkot the earliest




Sr. |District Name of the[Name ofjName of|Sitting/  [Title of thelCase No.CNR No. |Date and|Police Offence Maximum |Date of| Date of |Date of filingDate of|lPresent status and |Stay, if any,| Total no.| No. of No. of Expected |[COMMENTS OF
No. Name Court MP MLA Former |case assigned number ofiStation alleged punishmen ffiling filing  Criminal framing its next date by higher of witnesses| witnesses | time of |DISTRICT &|
in the| FIR t Challan charge |Complaint |charge court witnesseslexamined| remain to |completion SESSIONS JUDGE
Court sheet be of trial
examined
307,119,
Sh. Dinesh 109,153, I? :tom,[illiar;coeagosthle
Kumar State Vs. 295A,323 dated 29092020 nd
Wadhwa, Ld.| Sukhbir Parkash PBFDO1- . ,324,341, No. 907/'Spl.'/Gaz.II.17
15 [Faridkot | Additional | Singh Former | singh |°L09/2| oos174. | 1290708 Y 437504, 10 Years 124.02.2021 NIL Nil 05.12.2024 for NIL 218 Nil Nil 3years | dated 27.052022
Sessions | Badal Badal & 2023 puraizs 1208,1 9 officer concerned has
Jque’ Anr. PC and expedite the case at
Faridkot 27/54/59 the earliest
Arms Act.
Ms.
PamelPreet .
Manwinder State Vs Further order
16 [2tehgarh |Grewal Kahall Singh | Former |Manwinde| CRMW257PBFGO300 43 Date |Fatehgarh| 171C,F - - - ]06.05.2021 - pending for Stayed | 12 - 12 -
Sahib Addl. Civil ; . /2021 |22152021|05.03.2021| Sahib IPC
Giaspura r Singh 31.01.2025
udge, Sr.
Divn. FGS
; This NDPS Act case
Awaiting further No. 32 of 20.01.2024
order of Hon’ble titled as State V/s
Supreme Court of Sukhpal Singh Khaira
India in SLP (Crl. No. etc. involving legislator
2100/2024 and in is pending for awaiting
the alternative for further order of Hon'ble
arguments on the Supl:eme Court of India
question of charge in SLP (Crl. No.
21,24,25,27| for 08.11.2024 as 2100/2024 and in the
: ,28,29,30/6 the'Peronal alterna:we fo‘rh
1/85 NDPS arguments on the
8 ACT, 25,54, appearance of question of charge for
State v/s & 59 Arms g,ccuse'(i S,Ukhpac; 10.01.2025 as the
i Act,66 ing aira an ersonal appearance of]
17 [Fazika  [ain /;JItAEi&ISJ | e itting. | Seimgn [NDPS/32/ 8| 35 dated | Sadar information| 50 yeq, |20-01.202(20.01.202 ; Framaei 4 | Gurpreet Singh @ ; 50 ; . 1 year, (acaused Sckipal Singh
9 ’ g 9. g 2024 g 05.03.2015| Jalalabad. [Technology 4 4 Gopi is exempted y . Khaira and Gurpreet
Fazilka Khaira Khaira & Act,Enhanc far. only for today on the Singh @ Gopi is is
etc. O ed offence basis of reason exempted only for
N LA/Z727B- mentioned in the today on the basis of
o v2 /- 0 : reason mentioned in
@ Nops C?)Eggll—iilil)onl;\-;g:’:gg the application. Further
Act,201 IPC order from Hon’ble

Supreme Court of
India not received.
Reply to the
application for
supplying copying of
pen drive be also
filled for the date
fixed

Supreme Court of India
not received. The
concerned presiding
officer has been
sensitized to dispose of
the case expeditiously
as per the directions
issued by Hon’ble High
Court




Sr.

No.

District
Name

Name of the
Court

Name of|
MP

Name of|

MLA

Sitting/
Former

Title of the
case

Case No.
assigned
in the|
Court

CNR No.

and
of|

Date
number
FIR

Police
Station

Offence
alleged

Maximum
punishmen
t

Date
filing
Challan

of|

Date of
filing
charge
sheet

Date of filing
Criminal
Complaint

Date
framing
charge

of]

Present status and
its next date

Stay, if any,
by higher
court

Total no.
of
witnesses,

No. of
witnesses,
examined

No. of
witnesses
remain to

be
examined

Expected
time of
completion
of trial

COMMENTS
DISTRICT
SESSIONS JUDGE

OF
&

18

Fazilka

Sh. Satish
Kumar
Sharma,
SDJM,
Abohar

Parkash
Singh
Bhatti

Former

State vs
Parkash
Bhatti

CHI/266/
2021

PBFZE1-004343-2021

155 dated
07.07.2020

City 1,
Abohar

188,
269/270,
149 IPC
and 51
Disaster
Manage
ment Act

2 year

14.09.202
1

14.09.202
1

NA

13.04.2023

Order dated
01.06.2023 passed in
CRM-M-28884-2023
received from Hon’ble
High Court and trial
court has been directed
to fix this case beyond
the date fixed in
Hon’ble High Court.
Vide order dated
31.08.2023 Hon’ble
High Court made
interim order continue
till the next date of
hearing i.e. 03.09.2024
(next date is not
available on website).

YES
(direction
to fix this

case

beyond the
date fixed
by Hon’ble
High Court)

Caseis
being fixed
for
awaiting
order of
Hon'ble
High Court
and being
fixed
beyond the
date fixed
in Hon’ble
High Court

In this case order|
dated 01.06.2023
passed in CRM-M-
28884-2023, by|
Hon’ble High Court|
received, vide which,
court has been
directed to fix this
case beyond the date|
fixed by Hon’ble High|
Court. Further, vide
order dated
31.08.2023  Hon'ble|
High  Court made|
continue till the next
date of hearing i.e.
03.09.2024 (Next]
Date Not available on|
website) The
concerned  presiding
officer has been
sensitized to dispose|
of the case|
expeditiously as per|
the directions issued
by Hon’ble High Court

19

Ferozepur

Sh. Kewal
Krishan
Additional
District and
Sessions
Judge,
Ferozepur

Satkar Kaur|
Gehri

Former

State Vs
Satkar
Kaur
Gehri &
Anr.

PC/31/20
23

PBFZ0100
79212023

23/18.09.2
023

VB

13(1)B,
13(2) PC
ACT and
120B IPC

10 years

14.11.202
3

14.11.202
3

07.06.2024

Prosecution
Evidence
pending
13.12.2024

and
for|

No

48

40
(31
examine
d+9
given up)

By
30.06.2025
as 15
witnesses
of
Prosecutio
n are yet
to be
examined

The Court|
concerned has|
been directed to|
make strenuous
efforts to dispose of]
the case, at the|
earliest and no
adjournment be|
given except for|
the special/|
substantial reasons
to be recorded on
moving of written
application by the
concerned party

20

Ferozepur

Ms. Pratima
Singla, Sub
Divisional
Judicial
Magistrate,
Zira.

Kulbir
Singh Zira

Former

State VS
Kulbir
Singh Zira

CHI/255/
2024

PBFZA1-
000901~
2024

120/2023

City Zira

341,186,
268,149
IPC

2 Years

03.10.202
4

03.10.202
4

25.11.2024

Prosecution
Evidence
pending
19.12.2024

and
for|

No

16

16

180 days

The Court|
concerned has
been directed to
make strenuous
efforts to dispose
of the case, at
the earliest and
no adjournment
be given except|
for the special/|
substantial

reasons to be
recorded on
moving of written|
application by the
concerned party




Sr. |District Name of the[Name ofjName of|Sitting/  [Title of thelCase No.CNR No. |Date and|Police Offence Maximum |Date of| Date of |Date of filingDate of|lPresent status and |Stay, if any,| Total no.| No. of No. of Expected |[COMMENTS OF
No. Name Court MP MLA Former |case assigned number ofiStation alleged punishmen ffiling filing  Criminal framing its next date by higher of witnesses| witnesses | time of |DISTRICT &|
in the| FIR t Challan charge |Complaint |charge court witnesseslexamined| remain to |completion SESSIONS JUDGE
Court sheet be of trial
examined
\Vide this office letter
No 24826/C22 dated
04.12.2024,the
learned Judicial
Officer is directed to
submit the
information on the
following points:-
1.How
186,353, . many witnesses have
State Vs Fixed for !
Sh.Harpreet . " . " PBGDDA1 451,177 ONE  |peen cited by the
. Simranjit Simranjit | CHI/833/ 138 dated CITY ' ! 09.09.202 05.12.2024 for prosecution? 2.
21 |Gurdaspur |Singh, SD)M, Singh Bains Former Singh 2021 00369420 08.09.2019 BATALA 147,505,| 3 years 1 NA NA NA prosecution NO 35 20 15 YEAR(Appr How many witnesses
Batala - 21 506,189 : oximately) have been examined
Bains Etc. IPC evidence.
so far? 3.
How many witnesses
remain to be
lexamined?
The Id Judicial
Officer is further
directed to make it
clear that within how
imuch period is
required to dispose of
the said case.
Ms joilnn:’fr COMI- | PBHOO3 4201465/ oot s Grogs
. - - - chief , his cross
22 |Hoshiarpur | Manpreet |y, JasbirSingh gy | TOhra Vs | 3560 50| 001102+ | —eceeceecs | coneeceeee a67/471y 7 Years | | L 05.05.2011 | Eharge not | & ination is -
Kaur, CJSD, Raja Jasbir 13 2011 477A/120 with Fine yet framed. deferred f
Hoshiarpur Singh / ool o
: B IPC 10.12.2024.
Raja
IAS PER THE
DIRECTIONS
ISSUED BY|
DIRECTOR| COMPLAI HON’'BLE HIGH
OF NT U/S COURT VIDE
ENFORCE 44 & 45 LETTER NO 1047,
MENT DIRECTOR| ' TpE SPL  GAZ-1I(10/15)
COURT OF BHARAT GOVT. OF OF PREVENT DATED 29.02.2020,
SH. D.P . COMA- | PBJLO101 ENFORCE NOT YET | APPEARANCE 04- NOT THE  CONCERNED|
23 |JALANDHAR SINGLA, AS], - BHUSHAN |FORMER |INDIA VS 24/2024 37822024 - MENT, ION OF | 7 YEARS - - 26-09-2024 FRAMED 12.2024 STAYED 64 0 64 5 YEARS UDICIAL OFFICERS
ALAS ASHU BHARAT THE
JALANDHAR GOVT. OF IARE BEING
BHUSHAN INDIA MONEY DIRECTED IN
SHARMA LAUNDER MONTHLY MEETING
ALIAS ING ACT TO TAKE EVERY
ASHU 2002 EARNEST EFFORTS|
TO REDUCE
PENDENCY OF
SUCH CASES
(VIDE ORDER
DATED
10.08.2023 IN
CRM-M-39247-
138-B(50 RS gglzpfAEJTlTLED AS
150/138(| £ NE). 150 SINGH BAINS
/ (| ELECTRICITY VS STATE OF
DR. SUSHIL SIMRAN|IT STATEVS | ElL)gcTr:Fc MONTH To CovRls -
>4 )ALANDHAR BODH, PCS, SINGH |FORMER SIMRAN]JIT| 2715/20 PBJLO301| 56 DATED | PS- RAMA ITY ACT | .05 YEARS 11.11.202|11.11.202 NOT YET 16.12.2024 STAYED 9 0 9 DIRECTEDTO | o
CM SINGH 55222021|13.03.2020, MANDI IMPRISONME 1 1 FRAMED CHARGE GIVE A DATE
BAINS 21 2003 NT, 336 IPC BEYOND THE
JALANDHAR BAINS AND 336/ ( 03 MONTH DATE FIXED BY
IPC |IMPRISONME e E e
NT AND FINE 16.10.2023
RS 250/-) INTERIM
ORDER
CONTINUED
TILL

18.01.2024)




BOTH

Sr. |District Name of the[Name ofjName of|Sitting/  [Title of thelCase No.CNR No. |Date and|Police Offence Maximum |Date of| Date of |Date of filingDate of|lPresent status and |Stay, if any,| Total no.| No. of No. of Expected |[COMMENTS OF
No. Name Court MP MLA Former |case assigned number ofiStation alleged punishmen ffiling filing  Criminal framing its next date by higher of witnesses| witnesses | time of |DISTRICT &|
in the| FIR t Challan charge |Complaint |charge court witnesseslexamined| remain to |completion SESSIONS JUDGE
Court sheet be of trial
examined
(VIDE ORDER
DATED
10.08.2023 IN
138-B(50 CRM-M-
39230-2023
RS FINE), ITITLED AS
150 “SIMARJIT
ELECTRICI SINGH BAINS
138-B, |[TY ACT (06 \F{SNSJ-;ABT'E oF
DR. SUSHIL STATE VS 150 THE MONTH TO TRIAL COURT
55 | ALANDHAR | BODH. PCS, T oRMER [SIMRANJIT 27%2/'20 PBJL0301 | 57 DATED | DIV NO. 8, [FLE“TRIC 02 XEARS 117 11 202|11.11.202 NOT YET 16.12.2024 STAYED 8 0 g [SDIRECTED
M BAINS SINGH 51 |55312021/13.03.2020)  JAL. 2003 IMENT. 336 1 1 FRAMED | CONSIDERATION DATE BEYOND
JALANDHAR BAINS / ITHE DATE
AND 336| IPC (03 FIXED BY
IPC MONTH HON'BLE
IMPRISON HIGH COURT
MENT AND |1§ 10.2023
FINE RS INTERIM
250/-) ORDER
CONTINUED
TILL
18.01.2024))
AS PER THE
DIRECTIONS ~ ISSUED|
15.09.2021(S| 15.09.2021( N
01 MONTH|UPPLEMENAT|SUPPLEMENA By HON'BLE HIGH
y T0.06 | AR TRt COURT DL, T
DR. SUSHIL *ISNGH SJT:sTBE@{/S CHI 5 188 IPC, | MONTH | “Siiagyr | “siuanyir- 16.12.2024 ororan20 e
56 ALANDHAR BODH, PCS, BAINS 2) |FORMER| SINGH |2423/20 PBJL0301|273 DATED|DIV NO. 8,/ 3 ED | IMPRISON |SINGH BAINS [SINGH BAINS NOT YET AWAITING ORDER NOT 7 0 7 SIX CONCERNED JUDICIAL
M 26052021/17.09.2020] JAL. | ACT, 51| MENT/ AND AND FRAMED STAYED MONTHS |OFFICERS ARE BEING
JALANDHAR BALWINDE AND 21 DMACT | FINE RS | BALWINDER | BALWINDER FROM HGH COURT DIRECTED N
R SINGH OTHERS SINGH BAINS|SINGH BAINS MONTHLY MEETING
BAINS 200 TO | pRESENTED | PRESENTED LN N
1000/- ON ON EARNEST EFFORTS TO
01.11.2021) |01.11.2021) REDUCE  PENDENCY
OF SUCH CASES
506-
IMPRISONME
NT FOR 2
DR. SUSHIL STATE VS e on: 04.12.2024
BODH, PCS, SHEETAL SHEETAL |CHI/851/| PBJL0O301 | 63 DATED |DIV NO. 6,| 506/509 | BOTH, 509- |21.05.201|21.05.201 Pl NOT SIX
27 JALANDHAR | =70y ANGURAL |FORMER | ANGURAL| 2018 |60872018[18.05.2017|  JAL. IPC SIMPLE 8 8 06.06.2022 PREO\;T'EEL,\J‘E'SN STAYED 5 5 0 MONTHS -do-
JALANDHAR & OTHERS, IMPRISONME
NT FOR 1
YEAR, OR
FINE, OR
BOTH
143-
IMPRISONME \VIDE ORDER
NT FOR 6 DATED
MONTHS OR 02.11.2019 IN
FINE OR CRM-M-
BOTH IN THE 46663-2019
TITLED AS
STATE VS PS- BASTI 186- MEANTIME, “MOHINDER
BDCF){DEiUE’EESL SHEETAL RAVI CHI/1899| PBJL0O303 |213 DATED BAWA |143/149/| IMERISONIIE 22.11.201(22.11.201 NOT YET 10.12.2024 FRAO|V|FING rpeeval
, , NT FOR 3 11, 11, IAND ORS VS
28 JALANDHAR M ANGURAL |FORMER [MAHINDR =" 0| 005501 8(13.12. 2017 KHEL, | 186/505 | yionris or 3 3 FRAMED | PROSECUTION | ibrc 7 0 7 |TatcoF -do-
JALANDHAR U AND JALANDHA| IPC FINE OF 500 EVIDENCE SHALL PUNJAB AND
OTHERS R RUPEES, OR ORS” IN THE
BOTH REMAIN MEANTIME,
505,149- STAYED FRAMING OF
IMPRISONME CHARGES
NT FOR 3 SHALL
YEARS OR REMAIN
FINE OR STAYED




Sr. |District Name of the[Name ofjName of|Sitting/  [Title of thelCase No.CNR No. |Date and|Police Offence Maximum |Date of| Date of |Date of filingDate of|lPresent status and |Stay, if any,| Total no.| No. of No. of Expected |[COMMENTS OF
No. Name Court MP MLA Former |case assigned number ofiStation alleged punishmen ffiling filing  Criminal framing its next date by higher of witnesses| witnesses | time of |DISTRICT &|
in the| FIR t Challan charge |Complaint |charge court witnesseslexamined| remain to |completion SESSIONS JUDGE
Court sheet be of trial
examined
AS PER THE
DIRECTIONS  ISSUED|
BY HON'BLE HIGH
01 MONTH COURT VIDE LETTER
TO 06 NO 1047 SPL GAZ-
DR. SUSHIL STATE VS PS- RAMA MONTH 2(918/21%20 DALEE
BODH, PCS, SHEETAL HARMANP|CHI/136/| PBJLO300 |139 DATED| MANDI, | U/S 188 | IMPRISON [31.01.202|31.01.202 NOT YET 05.12.2024 NOT SIX o
29 JALANDHAR | ==y ANGURAL |FORMER " peeT | 2023 |16042023(26.06.2018|JALANDHA|  IPC | MENT/ 3 3 FRAMED | CONSIDERATION | STAYED | 1> 0 15| MONTHS [SONCERNED JUDICAL
JALANDHAR SINGH R FINE RS DIRECTED IN
200 TO MONTHLY MEETING
TO TAKE EVERY|
1000/- EARNEST EFFORTS TO
REDUCE  PENDENCY|
OF SUCH CASES
CASE RBT ON
386,506, 30.10.2024 BY ORDER WITHIN
SAHOTA AMRITPAL STATE VIS| c41/147/| PBJLA100| 47/21.03.2 Y 19.05.202 |19.05.202 oo NOT CONTHE
, .03. , .05. .05. PRODUCED BY THE JAIL Ao
30 |JALANDHAR SDJM NA SINGH | SITTING Gslmg:ﬂ 2033 07732023 023 SHAHKOT| 555 | 5 YEARS 3 3 NA 21.07.2023 A%E%%TJ&&TD STAYED 10 0 10 APPEARAN do
NAKODAR ARMS CE OF THE
WARRANT WAS ORDER
ACT TO BE ISSUED FOR ACCUSED.
11.12.2024
CASE RBT ON
449,342, 30.10.2024 BY ORDER WITHIN
EKTA STATE V.S 506,34 OF LIZ-CféJySJEADL/,\J\éIDTHAR- ONE YEAR
SAHOTA, AMRITPAL '~ |CHI/119/| PBJLA100 28/ MEHATPU | IPC, 27- 16.05.202|16.05.202 NOT NOT ON THE An.
31 JALANDHAR | “spm NA~ 1 TsingH | STTING [HARFREE | 72024 |06752022/20.03.2023) R 5459 | > YEARS 4 4 NA FRAMED | "RODUCEDBYAND | stavep | 22 0 22 | APPEARAN do
NAKODAR ARMS WARRANT WAS ORDER CE OF THE
ACT TO BE ISSUED FOR ACCUSED.
11.12.2024
CASE RBT ON
279,188, 30.10.2024 BY ORDER WITHIN
EKTA STATE VS. e OF LD. QM JALANDHAR. ONE YEAR
SAHOTA, AMRITPAL MANPREE| CHI/149/|PBJLA100|27/19.03.2| MEHATPU e 20.05.202|20.05.202 NOT PRODUCED BY THE JAIL NOT ON THE An.
32 JALANDHAR | “gp NA17giNgH  |STTING |'roinGH | 2023 07842023 023 R 2 5 YEARS 3 3 NA FRAMED | AUTHORTY.AND | STAYED 23 0 23 | APPEARAN do
NAKODAR @ BAGGA ARMS WARRANT WAS ORDER CE OF THE
ACT TO BE ISSUED FOR ACCUSED.
11.12.2024
[The concerned Courts|
have been directed to
make strenuous|
efforts to dispose off
Ms. Vinceta Manju the cases, at the
g " Rana Vs U/s 191, Preliminary earliest ~ and ~ no
33 Kapurthala | 4hra. - |Rena Gunit) gyving | Rana |COMIL2/|PBKPO300I — 193,195 3Years | - —  109.022022] - Evidence, NIL - [pdjournment be given
cMm, Singh Gurii 2022 | 5222022 except  for  the
Kapurthala .UrJ't 199 IPC 19-12-2024 special/substantial
Singh reasons to be|
recorded on moving
of written. application
by the concerned
party




Sr. |District Name of the[Name ofjName of|Sitting/  [Title of thelCase No.CNR No. |Date and|Police Offence Maximum |Date of| Date of |Date of filingDate of|lPresent status and |Stay, if any,| Total no.| No. of No. of Expected |[COMMENTS OF
No. Name Court MP MLA Former |case assigned number ofiStation alleged punishmen ffiling filing  Criminal framing its next date by higher of witnesses| witnesses | time of |DISTRICT &|
in the| FIR t Challan charge |Complaint |charge court witnesseslexamined| remain to |completion SESSIONS JUDGE
Court sheet be of trial
examined
(Comments -  Kindly|
refer to the Hon'ble High|
(Court Letter No. 1047
Spl. Gaz- 11(10/15) dated
29.09.2020  on the|
subject cited above.
It is submited that now|
there are total 17 cases|
jg%ég' 14.11.202 Yes, order falling under the subject
471'1201 2 Pending for dated C}iltedngItsr pensding in
. 4 (The CHARGE [07.12.2024 for{Janury, 11, the Ludhiana Sessions)
Sh. Amrinder BHARAT PBLDO1- B OF IPC |LIFE ) D . ; Division. Out of these]
34 |Ludhiana [Singh /A BHUSHAN |FORMER STATE VS IPCI7TI2021055169. | 11/10. 820 VIGRANCEl 7 7a, iMpRIsON |Tvestigatiila.11.2021 )y | MOT [pwalting  furtherl 2028 ™ | 64 0 64 2 years |17 cascs now 4 cascs arc
Shergill, AS) ASHU 2022 8,12, |MENT on of co- orders rom - stayed by Hon'ble High
' 1’3(2)’ OF accu;ed is DATE Hon'ble High| 44942 (Court as reported by the]
PC ACT still Court. -2022(0&M concerned courts. Out of]
1988 pendmg) ) total ps:ndmg cases one
case is pending for|
disposal in Sub-Division|
ISamrala, of this Sessions|
Division. It is further|
submitted that strenuous
lefforts are being made to|
dispose of the cases at|
the earliest.
186, 353,
SH. 332, 333,
Yes /Around one
HARBANS SIMRANJIT STATE VS PBLDO1- 307,394, || |FE . 4
35 |Ludhiana |SINGH N/A  SINGH FORMER | KAMALJIT SC/3617 008061- 113/19.06.| SADAR |148, 149, IMPRISON 16.09.200(16.09.200 N/A 07.06.2017 IAwaiting Order for |{11.09.2017 22 1 21 year aftgr -do-
0/2013 2009 LUDHIANA 1208, IPC 9 9 20.01.2025 CRR-2637- the stay is
LEKHI,ADJ, BAINS SINGH 2013 IAND 25, 27, MENT
neh 2017 vacated
LDH 54, 59
IARMS ACT
307,427,14
8,149,506,1
88,336 IPC
IAND
25,27,54,59
IARMS ACT
IAND 51
DISASTER
MS. STATE VS . .
SIMRANJIT PBLDO1- MANAGEME|| |FE Consideration on
36 |Ludhiana AMANDEEP N/A  SINGH FORMER SIMRAN]JIT|SC/181/2 004523- 19/08.02.2 |SHIMLAPU |NT ACT 339 IMPRISON 21.02.202 NA NA NOT charge for NO 32 0 32 /Around one -do-
KAUR, ADJ, SINGH 023 022 RI /AND 3 3 FRAMED YET year
BAINS 2023 epIDEMIC  |MENT 17.12.2024
LDH BAINS
DISEASES
IACT-375
IAND 127
REPRESENT
IATION OF
[THE
PEOPLE
IACT-900




Sr. |District Name of the[Name ofjName of|Sitting/  [Title of thelCase No.CNR No. |Date and|Police Offence Maximum |Date of| Date of |Date of filingDate of|lPresent status and |Stay, if any,| Total no.| No. of No. of Expected |[COMMENTS OF
No. Name Court MP MLA Former |case assigned number ofiStation alleged punishmen ffiling filing  Criminal framing its next date by higher of witnesses| witnesses | time of |DISTRICT &|
in the| FIR t Challan charge |Complaint |charge court witnesseslexamined| remain to |completion SESSIONS JUDGE
Court sheet be of trial
examined
Rigrous
imprisonm
SH. SHIV ent not
MOHAN STATE VS 276 354 €SS than 7
GARG, AD), SIMRANJIT SIMRANJIT PBLDO1L- 334 | ears may
37 |Ludhiana [FTSC N/A  [SINGH FORMER| SINGH sc812431/2 003958- | 189/70.07- D'?\l’g"g'\‘ 31524035358? extend to | 1011-202 yjp N/A N/A ga"gifi'rfgoifr’dfgrr Not stayed| 24 0 24 J;"I’;’Yae’;‘: -do-
DEALING BAINS BAINS & 2023 S s life ' '
WITH RAPE OTHERS imprisonm
CASES, LDH ent and
liable to
fine
Stayed
CRM-M-
176/177/ 15016-
M 181/186/ 2019(0&M) o
: CAPT. ITO  VS|COMA/12|PBLDO3- 187/193/ |UPTO , CRM-M- Prelimr
38 |Ludhiana ESF?IHLZ%I N/A |AMRINDER |FORMER |AMRINDE 412/201 018136- N/A N/A  [199 IPC |SEVEN N/A NA | 127172016 | aor RUATING ORDER | “15062- 4 y 4 3 months -do-
PoRl M. SINGH RSINGH |6 2016 AND 277 |YEARS 0L 2019(0&M) Evidence
OF IT and CRM-
ACT M-14983-
2019(0&M)
22.07.2021
SIMRAN)IT
SINGH 323/353/
BAINS,  [ORMER 334/427/
STATE VS
IF\{AEbHIKA BALWINDE SIMRANJIT PBLDO3- |11/09.05.2 ISARABHA iigﬁig/ Notice for
39 |Ludniana BRI NA R e [FORMER gmﬁg& CHI/575/22(1)411?00- A nacan oG THREE YEAR1/04/201723/07/201  N/A T Not stayed| 15 14 1 3 months -do-
LDH and OF
OTHERS
SITTING HIGHWA
DALJIT Y ACT
SINGH
283/188/
o s 431/341
Ms. MAHESHI of IPC
RADHIKA MAHESHIN NDER  [CHI/4069 [ BLDO3- | 533, AND 88
40 |Ludniana  [SH0MES /A DER SINGHFORMER g0, [SP3099 104130 | ) S35 | Ladowal INATIONA|S YEARS | 9/9/2021 D3.04.2023  N/A N/A  |DW for 18.12.2024| Not stayed| 8 8 0 6 months -do-
- CM, GREWAL 2021 L
LDH GREWAL
D GRS HIGHWA
Y ACT
1956
Stayed
CRM-M-
Ms. STATE VS
SIMRAN)IT PBLDO3- 65003/202
41 |Ludhiana [RADHIKA N/A  [SINGH FORMER [2IMRANJITICHI/6848 | o 3g  |147/11.07.2 SARABHAILTAAOF o ks 10/12/202203.11.2023  N/A na  (AWAITING ORDER | ™5y, e 8 NIL 8 6 months -do-
PURI, CJM, AN SINGH  [8/2022 |20°> NAGAR |IPC FOR0212.2024 | 200
LDH BAINS
DATED
22.12.2023
MS. STATE VS
SIMRANJIT PBLDO3-
42 |Ludhiana R DA N/A [SINGH  |FORMER [2MRANIITICHI6L17 0631 45 5/08.03.202 DIV NO. 5 2222 |1 YEAR  06.08.202203.11.2023  N/A nA - PWFOR Not stayed| 7 1 6 6 months -do-
. CIM, AN SINGH (02022 2037 IPC 02.12.2024
LDH BAINS




Sr. |District Name of the[Name ofjName of|Sitting/  [Title of thelCase No.CNR No. |Date and|Police Offence Maximum |Date of| Date of |Date of filingDate of|lPresent status and |Stay, if any,| Total no.| No. of No. of Expected |[COMMENTS OF
No. Name Court MP MLA Former |case assigned number ofiStation alleged punishmen ffiling filing  Criminal framing its next date by higher of witnesses| witnesses | time of |DISTRICT &|
in the| FIR t Challan charge |Complaint |charge court witnesseslexamined| remain to |completion SESSIONS JUDGE
Court sheet be of trial
examined
Not Stayed
but  order
BIKRAM to adjourn
. SINGH beyond the|
Ms. Preeti BIKRAM PBLDO3- 500, 501, 12.09.2016 .
43 |Ludhiana Sukhija,  2ANAY SINGH | siTTING MAJITHIA ICRMI6S/ lo00474. | nja | JODHAN (502, 1202 YEARS N/A N/A  |12.01.2016 | ( Notice of VATING ORDERSdate ' fixed g 6 2 1 year -do-
O SINGH el Vs 2016 0008 ooe e of [FOR 23.12.2024 at Hon'ble
SANJAY High Court
SINGH CRM-M-
11055-
2021
STATE VS IMPRISON
. SIMRAN)IT MENT FOR
Ms. Preeti SIMRAN)IT anon T chije1a3 PBLDO3- 3 YEARS Evidence for
44 |Ludhiana  [Sukhija, N/A SINGH  FORMER paed  (SPV0343 1067464 15/21.04.20] DIVNO.6 [174-A  |ORWITH 02.09.202202.00.2022  NIL | 31.03.2023 0/95"55 9 Not stayed| 11 4 7 5IX MONTHS -do-
ACIM BAINS 2022 FINE OR 12,
AND WITH
OTHERS bt
SECTION
500 IPC-
TWO
YEARS OR
FINE OR
WITH
BOTH
SECTION
ARUN COMPLAI [166 IPC-
Ms. Preeti KULDEEP KUMAR PBLDO3- NTU/S  |ONE YEAR
45 |Ludhiana |Sukhija, N/A [SINGH  |[FORMER NS gg"é”z/‘fl 044343- N/A ?‘F%ER":' 499/500/ [OR WITH N/A N/A  |14.102021]  N/A g;’"f;ggg:o" Not stayed| 3 NIL 3 5IX MONTHY -do-
ACIM VAID KULDEEP 2021 166/120- [FINE OR 12,
SINGH BIPC  WITH
BOTH
SECTION
120 B IPC-
TWO
YEARS OR
WITH FINE
OR WITH
BOTH
204,188,
STATE VS 209,160\
SIMRANJIT SIMRAN)IT PBLDO3- o
46 |Ludhiana é’&pf:‘m‘e VA |SINGH FORMER SINGH 22'6127121 037911- 8/16.05.20 D',‘\l’g’_'gN g}gAgiE I\NASgEHS/FIOG.OQ.ZOZl N/A N/A N/A /i‘gal';'_g%z"zde“f"r Not stayed| 10 0 10 1year -do-
OTHERS R BOTH
MANAGE
MENT
STATE VS
. SIMRANJIT SIMRANJIT PBLDO3- 353,186, o ABOUT 1
47 |Ludhiana ;hn i“j'h',‘“‘?r N/A  [SINGH FORMERSINGH g/gl(/)l;lzl 037932- )7/21.10.20 D'?\l"g'?” 332,188, |3 YEARS 06.09.2021  N/A N/A N/A ’i‘{”al'g'g%z";ders forl Not stayed| 16 0 16 | YEAR AND -do-
gh, BAINS BAINS & 2021 7 hag'irc 12, 6 MONTHS
OTHERS
STATE VS
. PBLDO3- PROSECUTION
48 |Ludhiana g.h'G“””der N/A  RAINDERP | ooy g HARPREE ICHI1599 ) 6766, 0/05.03.201 DAKHA [108:420. 17 vEARs  14.10.202009.08.2023  N/A | 09.08.2023 [EVIDENCE FOR  |Not stayed | 21 5 16 2 years -do-
ingh, JMIC AL KAUR TSINGH [1/2021 D757 1208 IPC TR
& OTHERS, 12,




Sr. |District Name of the[Name of[Name of|Sitting/  [Title of thelCase No.CNR No. |Date and|Police Offence Maximum |Date of| Date of |Date of filingDate oflPresent status and |Stay, if any,| Total no.| No. of No. of Expected [COMMENTS OF
No. Name Court MP MLA Former |case assigned number ofiStation alleged punishmen ffiling filing  Criminal framing its next date by higher of witnesses| witnesses | time of |DISTRICT &|
in the| FIR t Challan charge |Complaint |charge court witnesses|examined| remain to | completion |SESSIONS JUDGE
Court sheet be of trial
examined
188,505, (188- 6
IPC 3 months
EPIDEMIC|505-
DISEASE [2years
STATE VS
. SIMRANJIT PBLDO3- ACT, 54DM-I
49 |Ludhiana [2N-Jugraj N/A  [SINGH FORMER [2MRANJITICHI/A06210 /5657 15/06.09.20] PIVISION 11897 54 lyear 13.00.20212%:08-202) A | 29.08.2023 [O0 PWs for Not stayed| 7 5 2 3 months -do-
Singh, JMIC SINGH 7/2021 NO.8 3 03.12.2024
BAINS 2021 DISASTE |3
BAINS .
R Epedemic
MANAGE |Act - 5
MENT years
ACT
Sh. 8 5
. DIDAR IAMARJIT 420, 465 . . 3
Rajinderpal ! ! . (Prelimin|(Prelimin T
. ) ) SINGH KAUR VS|COMI/17/|PBLDC100 MACHHIW 467, 468, Evidence (Preliminar
50 |Ludhiana |Singh Gill, N/A (Ex. Akali FORMER DIDAR 5021 16282021 N/A ARA SAHIBIA71, 10 YEARS N/A N/A 09.07.2021 N/A 12.12.2024 Not stayed ary ary y Evidence 3 Years -do-
MIC, Evidence|Evidence
M.L.A.) SINGH 120B IPC )
Samrala ) )
INon-bailable warrants
issued against the
accused No. 4 namely
J.B. Singla received
ted. Let fresh
S Son bailable
\warrants against these
accused be again|
issued for 11.02.2025.
Further orders from
As per the Hon’ble Punjab
(Not Hon'ble and Haryana High
i Court, Chandigarh
stayed) H!gh Court pa:sed in gRM—M—
Adjourned trial court 1315502108 M) and
Nazar bevond the is directed |other connected case
MS. GURJIT Singh yon! to e CRM-M -3907
KAUR Manshahia Nazar For Appearance of |date fixed adiourned 2021  has been
DHILLON (Former Singh Vs o7 [PBMNO- City|  [500,501 Not Framed [ccused after  —vide Order beyond the fecaived: A per_ e
51 [Mansa PCS CHIEF MLA) vs Sitting |Bhagwant 7/2019 3001785- NIL Mansa 502 1PC 2 Years NIL NIL 7/30/19 Yet summoning and |dt. 6 Nil 6 date fixed, [matter s fixed for
UDICIAL Bh t Mann 2019 pending for 28.01.2021 20.01.2025 in the|
nagwan MLA 11.02.2025 in CRM-M- so Hon'ble High court and
MAGISTRATE Singh Mann expected |interim Order(s) has|
MLA 3815 of time of been ordered to be)
2021, CRM- leti continue till then.
M-3907- ConPe lon lArguments on the
2021 of trial applicafl?iodn, N which j
cannot be |was file y accuse
. S. Jolly  f
predlcted permanent exoerlraptigr:
of his  personal
appearance, not|
addressed.
IAdjournment has
been requested for|
addressing  the
arguments on this|
application. Adjourment|
has been granted.
Sas?r?esp [The Officer was
Ms. Shilpi Amandeep Mahegsari COMI/62/|PBMO030 Appearance gti:ggtueodustoeﬁgvl‘(tz
52 |Moga Gupta CJM, NIL Kaur Sitting Vs. 2022 03895222 Complaint | City Moga | 499/500 -—- 05-08-2022 - 12.11-2024 no 12 8 4 06 months to dispose of the
Moga. Amandee
p case, at  the
KaurArora earlist.




Sr. |District Name of the[Name ofjName of|Sitting/  [Title of thelCase No.CNR No. |Date and|Police Offence Maximum |Date of| Date of |Date of filingDate of|lPresent status and |Stay, if any,| Total no.| No. of No. of Expected |[COMMENTS OF
No. Name Court MP MLA Former |case assigned number ofiStation alleged punishmen ffiling filing  Criminal framing its next date by higher of witnesses| witnesses | time of |DISTRICT &|
in the| FIR t Challan charge |Complaint |charge court witnesseslexamined| remain to |completion SESSIONS JUDGE
Court sheet be of trial
examined
Minerals
(Development
land Regulation)
IAct, 1957
maximumt
imprisonment
for a  term|
which may|
lextend to two|
\ ith
Sh. Zl\l,l‘.l) Of K Suhicn may
oginder g [t PW-4 Sr. Constabl
Pal son of and  osand “ > Zonstable PW-1,PW-2 , PW-3
Dr. Kushal Minerals ; aspreet Singh
Singla, PCS Sh. Paras Challan (Develop oth, e examined. Now to and PW-4 are
JSdi'ciaI ! Ram, R/o State Vs |presente PBPO0300 FIR no. 88, | Taragarh, ment an% ul/jé;—' 379 ”’806-06- 06-06- come u 0;1 on 4 Pws examined. Now
53 |Pathankot Magistrate - Deep Former | Joginder don 35522024 dated District RegulatioMmPrisonment |5 oo, 024 | T - 04.12 2%24 for No 17 Examine 17 | - to come up on
15?CIas Nagar Pal 06.06.20 29.12.2023|Pathankot n?Act ;ﬁq’eirﬁif o1 rer;wai.nin d 04.12.2024 for
’ Colony, 24 " 13) U/s :-353 IPC| 9 prosecution
Pathankot Sujanpur 1957, |mprisonment prosecution evidence
SIS 379, 353, ffor two years, evidence.
District 332, 186, o fine, or both,
' '14) uss - 332
Pathankot. 34 of IPC|irc
Imprisonment
for 3 years, or|
fine, or both.
5 U/S:- 186|
iPC
Imprisonment
for 3 months,|
or fine of 500]
rupees, or both.|
U/s 188- Awaiting Order of
upto 1 month Hon’ble High Court
Sh. Ranbir imprisonment| as vide order dated .
Singh or fine or 19.04.2023 in CRM- Pr(_)c_e_edmg
Ms. Babit Nikka. MLA State v bg%hg Lé/s M 26324-2021 titled s 't;"tflated
s. Babita, ' ate Vs ~ P - as “Ashok Kumar & efore
s b CJ(JD)-cum from . Ashok | CHI/585/| PBPOO3- |51, 05.06. Division |U/s 188, | months | 5 gs. Charge not | Others Vs State of Hon'ble Stayed by
athankot -- Nurpur Sitting 001909- No. 2 |269, 270 imprisonment " 7 | seemmeeme | cmeeeeen ; ; ; Yes 14 14 h Hon’ble High
JMIC Constituen Kumar & | 2021 2021 2020 Pathankot|  IPC or fine or 2021 framed yet |Punjab.Trial Court is High Court Court
Pathankot District another both directed to adjourn regarding
Cy Distric U/s 270- 2 the case pending quashing
Kangra Years before it, beyond the of FIR
(H.P) imprisonment] date fixed in present
or fine or petition. Next date
both is 07.12.2024
21
before on  14.11.24, No
BRAHM notice (gf defence evidence was
accusatl present. The case is|
e Na‘g%";ep SIHRAN MOTUOR| comi- |PBPTO301)  ovp | CVIL | 400 <00 CASES IS FIEXED on and now fixed for Defence
55 |PATIALA J: Former 134/201| 2725- LINES ; 2 YEARS 08.01.2018| 19.11.2020 | for 12.12.24 25 |23after| 1DW |2 Months [-3'95'52 o
cum- ACJM SINGH SIMRANJE 8 5018 CASE PATIALA IPC D ) . 12.12.24. Frantic
efence Evidence notice of efforts will be made
PATIALA BAINS ET SINGH h
accusati by the Court to
BAINS onand 1 dispose off the case
defence at the earliest.
witness
On 14.11.24, PW1 and
188 IPC, PW 2 are examined
State of 177 MV completely.  Now,
Ms. Navdeep Harinder Punjab Vs. Act 1954, Case is fixed for case is fixed t.for
Gillj, CJSD- Pal Singh Harinderp| CHI/854/|PBPT0301|16/6.2.202| Sadar 133 04.11.202 . . 05.12.24 remaining prosecution
S6 [PATIALA cum- ACJM Chandumaj Former al Singh 22 168962022 2 Patiala |Represan 6 Months 2 04.11.2023 Prosecution 8 None PW 6 6 Months S;',‘}ZTZCSM Franft?cr
PATIALA ra Chandum tation of Evidence efforts will be made
ajra Peopel by the Court to
Act dispose off the case
at the earliest.




Sr. |District Name of the[Name ofjName of|Sitting/  [Title of thelCase No.CNR No. |Date and|Police Offence Maximum |Date of| Date of |Date of filingDate of|lPresent status and |Stay, if any,| Total no.| No. of No. of Expected |[COMMENTS OF
No. Name Court MP MLA Former |case assigned number ofiStation alleged punishmen ffiling filing  Criminal framing its next date by higher of witnesses| witnesses | time of |DISTRICT &|
in the| FIR t Challan charge |Complaint |charge court witnesseslexamined| remain to |completion SESSIONS JUDGE
Court sheet be of trial
examined
On 09.10.2024, On
the said date, Ld.
Presiding Officer is on
medical leave from
9.10.24 to 7.11.24
and application forl|
lexemption  of the
accused was moved
193,199, and same was|
. 125-A allowed. Copy of order|
/l\xlls'M?ngle H t State Vs. | -y/90,|PBPT0300| 16/10.02.2 IPC 20.04.202 07"1t2"20f2?tfw0r e i i
roraj, - armee [ . . . . . . awalting tu er . record, vide which
57 |PATIALA cum-ACJSD, Singh Sitting Harmeet 2023 42352023 022 Julkan Represen| 7 years 3 20.04.2023 order of Hon'ble 16 5 13 6 Months case has been listed
Patiala Singh tation of High Court in the Hon'ble High
People 9 Court for 28.11.2024.
Act In view of the order,
case was adjourned to
07.12.2024 for|
awaiting further order|
of Hon’ble High Court.
Strenuous efforts will
be made by the court]|
lto dispose off the|
case at the earliest.
Ld. presiding
Balbir officers are asked
Sh. Sham ) N PBRO01- Sri 323,324, to decide these
58 |RupnanagarlLal, ADS), Salblr sitting ool v [CRAV93/2/002406- |85/2011  |Chamkaur 325,506, N/A N/A N/A N/A frguments, No 0 0 0o A cases
Rupnagar 9 N 2022 Sahib 34 IPC e expediciously by
Punjab o
giving shorty
adjournments.
Mewa .
Sh. Sham ) . PBROO1- Sri 323,324,
59 |RupnanagarlLal, ADS], Balbl"  Isitting S Vs [CRR/63/21002685. I85/2011  Chamkaur 325,506, N/A N/A N/A N/A frguments, No 0 0 0o A -do-
Rupnagar 9 Si 2022 Sahib 34 IPC o
ingh
. 420,406, |Maximum Pb. & Hr.
Sh. Ashish State vs ! n L . - .
. . . PBRO030 120- imprisonm Awaiting for High Court,
60 Rupnanagarzgj’lf,lha' g?nlblr: Sitting 0,02 2'3163217 0052120139 g?tggn ggﬁirgkaur B,465,46 jent of 7 |3/:09-201 29.03.201 ;5 20.03.2014 [further order till | Chd. CRM-| 16 16 16 ie-r’a:g 2 Lo
RUbnagar 9 e 1 O 7,468,47 |years with 24.01.2025 M-13500-
pnag : 1IPC  fine 2023
Ms. Sohan stayed by
Amandeep Singh VS PBROALO Ld. Addl.
61 |Rupnanagar| Kaur, SDJM, | ------ g?nm?’]aéapﬁal Former |Kanwar 8202MV5/2 00009620 Iggm laint I(':)ocm laint ISP%O’SOG 2 Year N/A N/A 04.02.2022 |N/A ﬁg%eza;:)r;c; Sessions 4 4 4 2 Year -do-
Sri Anandpur| 9 Pal Singh 22 p P e Judge,
Sahib Rana Rupnagar
[The officer has
. Swaran Enforcem U/S  45(1) been  sensitized
Ms  Manjot Singh ent ECIR/jLZO/ JAANDHA 6™ piyy . to dispose of the
Kaur , CBI-1 Phillaur Directorat COMA/08 ;5520100557 3 R.ENFORC f2002F0R 12.07.201 Prosecution 0L ofiL.5 case expeditious
62 [SAS Nagar [Punjab, at| Former " 4679- EMENT THE 7 YEARS o NA NA 09.10.2018 |Evidence onNo 68 67 Prosecutio |Year p
Mohali and e Vs Jagjit/2017 5597 |DT-25.03.2 |5 ppcToR [OFFENCE 7 17.12.2024 n approx @5 per the
Mohali Avinash Chahal & 13 ATE U/S 3 AND| B directions issued
Chander ors. 4 OF PMLA by Hon’ble
Supreme Court
Enforcem U/S 44 & 45 'kI)'he officerltlha(sj
: OF  PLMA een sensitize
I\Kllasur M(a?gjl?f gri]rtectorat ECIRALZO/ JRAIEAN':gEé %ﬂ%z FOR Charge and 02 to dispose O.f.the
63 [SAS Nagar Punjab,  at aswant giing e vsCOMA/L/ PBSAO100110/2022  |evienT  |oFrence |7 YEARS  [04-01:202 fya NA Charges Notic ) sidration No 20 ) 20 Years case expeditious
- Singh 2024 02072024|DT.23.05.2 U/S 3 Riw 4 Framed as per the)
Mohali aswant 022 DIRECTOR 13.12.2024 approx directi . d
Mohali Singh & ATE SEC 70 irections issue
ore IAND 4 OF| by Hon’ble
: PMLA Supreme Court




Sr. |District Name of the[Name ofjName of|Sitting/  [Title of thelCase No.CNR No. |Date and|Police Offence Maximum |Date of| Date of |Date of filingDate of|lPresent status and |Stay, if any,| Total no.| No. of No. of Expected |[COMMENTS OF
No. Name Court MP MLA Former |case assigned number ofiStation alleged punishmen ffiling filing  Criminal framing its next date by higher of witnesses| witnesses | time of |DISTRICT &|
in the| FIR t Challan charge |Complaint |charge court witnesseslexamined| remain to |completion SESSIONS JUDGE
Court sheet be of trial
examined
The officer has
state vs o 2o
. . Sadhu Sadhu PBSA0100 Vigilance [13(1)(b), |Life Charge and
64 |SAS Nagar RE‘J fllj(')tha'?itr" Singh Former |Singh 2(3:/25/20 3797- 2823 datec1Beuro F S[13(2) Imprieson 25‘05'202 25‘05'202 05.08.2022 g‘aar;%?js NOtConsidration NIL 35 (0] 35 §-3 roxYeargiSZditiousl as
' Dharamsot Dharamso 2023 1 P.C. Act |ment 05.12.2024 pp p Usty
¢ per the directions|
issued by Hon’ble
Supreme Court
. U/s 44, The officer has
gwectoritf 45 off been sensitized
Preventio . to dispose of the
. . Sukhpal enforcem PBSA0100 Procecution
Dr Ajit Atri, h COMA/01 ECIR/02/ST n ofl7 YEARS |06.01.202 |06.01.202 : ) 2-3  Yearjcase
65 |SAS Nagar ADJ,Mohali Smgh Former |ent Vs/2022 0200- F/2021 ED Money |with fine |2 > NA 27.10.2023 |evidence fixedNIL 39 0 39 approx expeditiously  as
Khaira Sukhpal 2022 ) 13.12.2024 ) .
; launderin per the directions
singh A issued by Hon'bl
Khaira (o] ct| issued by Hon’ble|
2002 Supreme Court
The officer has
st of o 2o
. . Sunder Punjab vs PBSA0101 . /Adjourned to
66 ISAS Nagar |PT At Atri, Sham Former |Sunder |PC/60/20}3755 " 7|19/15.10.2 Vigilance U/s 8 PC7 YEARS 12.12.202 12.12.202 ;5 145022 [18.09.2023 [13.12.2024  forlNIL 25 o 25 2-3  Yeancase
ADJ,Mohali 2 022 Bureau Act with fine |2 : ) approx expeditiously as
Arora Sham 2022 considration : .
Arora per the directions
issued by Hon’ble
Supreme Court
The officer has
been  sensitized
State  of] . to dispose of the
. . R PBSA0100 . adjourned to
Dr Ajit Atri, . . Punjab vs|PC/24/20 N 65/24.05.2 |Vigilance |U/s 7, 7A7  YEARS]23.07.202 |23.07.202 Charges Not 2-3 Yearicase
67 |SAS Nagar ADJ,Mohali Vijay SinglaFormer Pardeep |22 ;ggg 022 Bureau PC Act |with Fine |2 2 24.05.2022 Framed gl'leza'rzaonzct foriNIL 19 0 19 approx expeditiously as
Kumar PP per the directions
issued by Hon’ble
Supreme Court
7,7A,13(
1)(A)(2) The officer has
State Vs P.C. Act been  sensitized
- 120BIPC | . for Charges and to dispose of the
- . Sadhu Sadhu PBSA0100 Vigilance Life R .
68 |SAS Nagar Dr Ajit Atri, Singh Former [Singh PC/30/20 7860- 07 datedBeuro F s&( 409,4Imprieson 06.08.202 |06.08.202 06.06.2022 Charges Notconsndratlon NIL 29 o 29 2-3  Yearcase
ADJ,Mohali Dharamsot Dharamsozz 5022 06.06.2022 1 20,465,4 ment 2 2 Framed pending for| approx expeditiously as
t & Ors 67,468,4 21.12.2024 per the directions
71 IPC issued by Hon’ble
Added Supreme Court
Later)
Preventio The officer has
ED VS n off been sensitized
SADHU Money to dispose of the
. . SADHU PBSAO1- . [UPTO 7| IAPPEARANCE
69 |SAS Nagar 25 Ajit Atrl,_ SINGH FORMER [SINGH COMA/2/ 001985- ECIR/JLZO/ ED Launderi YEARS 13.03.202 . 11.11.2014 Charges NOtadjourned to- 13 . 13 2-3 Yearcase .
J,Mohali DHARAMSO 2024 11/2022 ng Act| 4 Framed approx expeditiously as
T DHARAMS 2024 U WITH FINE 21.12.2024 he di .
oT /s per the directions
44,45, issued by Hon’ble
3,4 PMLA Supreme Court




Sr. |District Name of the[Name ofjName of|Sitting/  [Title of thelCase No.CNR No. |Date and|Police Offence Maximum |Date of| Date of |Date of filingDate of|lPresent status and |Stay, if any,| Total no.| No. of No. of Expected |[COMMENTS OF
No. Name Court MP MLA Former |case assigned number ofiStation alleged punishmen ffiling filing  Criminal framing its next date by higher of witnesses| witnesses | time of |DISTRICT &|
in the| FIR t Challan charge |Complaint |charge court witnesseslexamined| remain to |completion SESSIONS JUDGE
Court sheet be of trial
examined
Preventio The officer has
ED VS n off been sensitized
SADHU Money to dispose of the
. . SADHU PBSAO1- . |UPTO 7 IAPPEARANCE
70 |SAS Nagar Dr Ajit Atri, SINGH FORMER |SINGH COMA/3/ 002013- ECIR/JLZO/ ED Launderi YEARS 14.03.202 | 11.11.2014 Charges NOtadjourned to- b8 I b8 2-3  Yearcase
ADJ,Mohali DHARAMSO| DHARAMS 2024 5024 12/2023 ng ACtWITH FINE Framed 10.12.2024 approx expeditiously as
T oT U/s o per the directions
44,45,3,4 issued by Hon’ble
PMLA Supreme Court
Efforts are
being
. Aman
Sh. Munish 323, 452 . . made to
} Sh. Aman . Arora Vs |15/09.01PBSG0100 ‘ Y Consideration on h
71 [Sangrur Singal, D & NA Arora Sitting Rajinder | .2024 |02702024 NA NA 148, 149| 7 years NA NA NA N/A 04.12.2024 No 0 0 0 dispose the
S) Sangrur Deepa IPC case as
p early as
possible
Efforts are
" being
. Rajinder
Sh. Munish 323, 452 made to
. Sh. Aman - Deepa Vs|34/14.03|PBSG1002 . ‘ IArgument on .
72 |Sangrur Singal, D & NA Arora Sitting Aman 2024 | 3802024 NA NA 148, 149 NA NA NA NA N/A 03.12.2024 No 0 0 0 dispose the
SJ) Sangrur Arora IPC case as
early as
possible
Case
stayed
from
Hon’ble
No order has been ggﬁﬁ?ﬁd
Sh. Sh. received from .
Balwinder Dhanwant State Vs 54/16 09/PBSG0100] 132 of {143,302, . |16.09.200(28.11.200 apex Court. further  [This is stayed by
73 |Sangrur Kumar, ADJ NA Singh Ex Former | Amrik 2014 |00482004|18.05.2004 Dhuri 149 IPC for life. 2 5 NA 28.11.2005 IAwaiting for stayed 19 11 8 necessary [Hon’ble Supreme
Sang'rur I\%LA . Singh . o further grder on steps be  (Court of India
17.01.2025 taken after
e awaiting
orders of
Hon’ble
Supreme
Court
Sh. Gurkirpal /Accused has not Case stayed
Singh Vi State Vs 1853 |5P;: come present. Notice from The Concerned
. ijjay L . an one year to him be issued for Hon'ble Officer was
74 |sangrur Sekgon' g"’" Inder NA | Former | Viay | CHIZA7/IPBSC0300 3112922 CIY  Disaster | or fine or |21:05202) . not NA NA  R0.12.2024. No 13 0 13 |High Court [directed to dispose
Ju ge (sr. Singla haer angrur Manage both arme However case was in CRM-M-  [off the case on
Div.), Singla ment Act disposed of by 6216-2023 [Priority basis
Sangrur Hon'ble High Court is disposed
Sh. Gurkirpal /Accused has not Case stayed
Singh vi State Vs 182 |_r|:](-: come present. Notice| from The Concerned
o ijay .. : an one year to him be issued for Hon’ble Officer was
75 |Sangrur Sekgon,(gml Inder NA Former l\”éay Cglc/égg/ F;E;gggggg 25%32'22'2 sC|ty 1 Disaster | or fine or 21'03'202 P not d NA NA 20.12.2024. No 9 0 9 High Court |directed to dispose
Ju ge r. Singla n er angrur Manage both arme: However case was in CRM-M-  |off the case on
Div.), Singla ment Act disposed of by 6216-2023 |Priority basis
Sangrur Hon’ble High Court is disposed




Sr. |District Name of the[Name ofjName of|Sitting/  [Title of thelCase No.CNR No. |Date and|Police Offence Maximum |Date of| Date of |Date of filingDate of|lPresent status and |Stay, if any,| Total no.| No. of No. of Expected |[COMMENTS OF
No. Name Court MP MLA Former |case assigned number ofiStation alleged punishmen ffiling filing  Criminal framing its next date by higher of witnesses| witnesses | time of |DISTRICT &|
in the| FIR t Challan charge |Complaint |charge court witnesseslexamined| remain to |completion SESSIONS JUDGE
Court sheet be of trial
examined
None has
appeared on
) behalf of the Efforts are
Sh. G_urk|rpal Hitesh complainant being Thg Concerned
Sekﬁg]nghCivil Mallikarj Bhardwaj|-ov1/40//PBSG0300) 499/500 despite calling the made to Sufrfécci;c‘;v?;
76 |Sangrur ' un NA Sitting Vs NA NA 2 years NA NA 06.06.2023 | Not framed |case several times No 0 0 0 dispose the|;.
Judge (Sr. Kh Mallikari 2023 (69002023 IPC : . L dispose off the
Div.) arge allikarju since morning. Let case as case on Priority
San rl'Jr n Kharge notice to early as basis
9 complainant be possible
issued for
24.01.2025
File received by
transfer from the
court of Sh.
Awaiting Karunesh
prosecution Kumar,AS), SBS
sanction from Nagar. The first
409, 420, Home Department date of hearing
467, Punjab . Stayed by before this court
. State of PBSB- . 468,471 . Hon’ble High Court was 25.09.2024.
Sh. Harish Bharat . Vigilance g ! Life .
) - Punjab Vs|PC/8/202| 0100- | 18 dated 120-B : 23.12.202 - - of Punjab and - - - Stayed by
77 565 Nagar finand . AD)- Bhushan | Former | el am | 2 4846- [22.09.2022 JaBlg‘rrfjiL;r IPC and |'MPriSOnM 7 01.09.2022 Haryana vide 37 37 Hon'ble High
! 9 & Ors 2022 7,8,12,13 order dated Court of Pb. &
(2) of PC 20.08.2024 in Haryana High
Act CRM-M No. 38865- Court, vide order
2024 Next date of dated 20.08.2024
hearing in CRM-M-No-
05.12.2024 38865-2024,
Next date of
hearing
25.02.2024
Sri Muktsar|
Sahib NIL
354,323,
506,148,
Ms. Neetika Manjinder State Vs 141,13 08 PBTT0100 69 dated  |City Tarn é?lg)(li)c' 09.05.201 (09.05.201 10.05.2017 [orosecution Case is pending
78 [Tarn Taran [Verma, ASJ, |N/A Singh @ Sitting  |Davinder 2013' 18522013 04.03.2013 Tal}/an 3(1) &’4 5 years 3 e 3 e N/A 28.11‘2013 Evidence / N/A 21 10 11 Six monthsifor prosecution
Tarn Taran Sabha Kumar ’ e of SC & i 09.12.2024 evidence.
ST
/Act, 1989
Proceedings
stayed by
" Hon’ble High
éinMin“t 188.269 Court vide order
g o dated 09.02.2024
i?ﬁandeep gin';uhltar state Vs |17,,06.0 PBTT0300 276 dated |Sadar Tampip 06.09.202 [06.09.202 Further Orders / by Mr. Justice
79 [Tarn Taran Singh, ACIM, N/A Sandhwa Sitting gfli?]m;]t 9.2021 126602021126.08.2020Taran Disaster 6 Months 1 1 N/A 03.06.2023 24.12.2024 Yes 11 9 2 Six monthsér;gxg}daer:dSﬁgh
Tarn Taran 3. Laljit 9 Manage ice Kirti
Singh ment Act U.St'?]e irti .
Bhullar Singh, Judge in

CWP-PIL-29-2021
(O&M) and CWP-
PIL-112-2023.




Sr.

No.

District
Name

Name of the
Court

Name ofName of|

MP MLA

Sitting/
Former

Title of the
case

Case No.
assigned
in the|
Court

CNR No.

Date
number
FIR

and
of|

Police
Station

Offence
alleged

Maximum
punishmen
t

Date of|
filing
Challan

Date of
filing
charge
sheet

Date of filing
Criminal
Complaint

Date
framing
charge

of]

Present status and
its next date

Stay, if any,
by higher
court

Total no.
of
witnesses,

No. of
witnesses,
examined

No. of
witnesses
remain to

be
examined

Expected
time of
completion
of trial

OF
&

COMMENTS
DISTRICT
SESSIONS JUDGE

80

Tarn Taran

Sh. Jagjeet
Singh. SDJM,
Patti

\Virsa Singh
\Valtoha

Former

State Vs
Ranjit
Singh

03/03.01
.2022

PBTTA100
00282022

113 dated
14.08.2020

Valtoha

188,269
IPC, 51B
Disaster
Manage
ment Act

6 Months

24.12.202
1

24.12.202

N/A

Charge not
framed yet

Further Orders /
10.12.2024

10

10

Three
months

Proceedings
stayed by
Hon’ble High
Court vide order
dated 09.02.2024
by Mr. Justice
/Anupinder Singh
Grewal and Ms.
ustice Kirti
Singh, Judge in
CWP-PIL-29-2021
(O&M) and CWP-
PIL-112-2023.




Details of pending cases/complaints against MPs/MLAs in U.T.Chandigarh Sessions Division as on 30.11.2024

- ) Case No. ) . Date of . |Date of filing|  Date of Stay, if No. of No.of Iy pected time
ﬁ;‘_ Name of the Court Name of MP | Name of MLA E::::g: Tltliazfethe asirsll?;:d CNR No. Date aor;anRu mber ;::'izi Offence alleged pr:ixs'm:;‘ cfli]ling ;a;fg:fsf;‘"e"e% Crimin'le 9 framing Preis':nntesxtta ;ﬁ:nd ahr:;h:?’ .I;;’it:]ler;‘;:f witne§ses r:’"'::iis:)eﬁe fp ) i C of Ld.District & Sessions Judge
Court allan Complaint charge court examined examined of trial
Vide order in
CRMM No.41105
of 2020 had been
1"2‘1'1%“;%2%?), IN SIX MONTH
SH Raiinder Pal Hon'ble High PRELIMI APPROX
: jinder "a on b'e Hig NARY AS AND
SH.RAHUL SUKHBIR P~ Singhvs | NACT |CHCH0300 U/S 500,501 Charge not| Court and the " ’ .
1 GARG ACJM SINGH 0 Sitting Sukhbir  1692/2017| 0692017 0 0 PC 0 0 0 31.01.2017| framed yet. | interim order has YES 8 EVIEDENC 0 \IIZ’VS(I)E(’\:IETE}—ISEI Case was not listed during this month
BADAL Singh Badal bﬁz&iﬁir;tlfri}:eig EXAMIN NGS START
ordered to be put ED AGAIN
up on 21.12.2024
for awaiting
further order.
Certified copy of
Orders dated
15.10.2024 in
CRMM No.24842,
18286 and 8807
of 2023 Hon’ble
SH. High court On perusal of the concerned case file on dated
BIKRAMJIT received and as SIX MONTH ioati : :
s | TS siae v
2 SH.RAHUL Balyvinder MAJITHIA |Sitting & Balyvinder 4632/27 CHCH0300137/07 08.2020 26 U/S 188 IPC Upto6 |27.05.20 27.05.2021 0 Charge not beeln adjpuorned YES 7 0 7 W?—l?zﬁ':erHE accused persons. Same was heard and in view|
GARG, ACJM| Singh MLA AND | Former Singh 05.2021 63022021 o Month 21 o framed yet. _ S|_ne—d|e and ' PROCEEDI [of the reasons mentioned therein personal
Bhunder |SH.MALKIAT Bhunder i interim order(s) in NGS START[@Ppearance of the accused persons was
E)I(NI\C/ITA resp(;ct oLthe AGAIN |exempted for that day only.
. case has been
continued. As
such this file is
ordered to be put
up on 19.04.2025
for awaiting
further order.
Charges On perusal of the concerned case file on dated|
framed . 07.11.2024, 21 accused person have not
against appeared in the court. However their counsel
some has appeared and filed exemption application
accused their behalf stating that they have to appear in
person who the party meeting to be held on 07.11.2024.
appeared. Perusal of the file showed that the Counsel for
They have THREE [the accused have failed to produce the above|
State vs. pleaded . MONTH |said accused person in the court from the last 4
SH. HEERA ) Non bailable . L Ny )
HEERA PCH guilty and FROM THE |effective opportunities provided. Accordingly,
3| SHRAHUL 0 | ganRar [FORME! SiNGH |4p42i27. FHCHO300430/00.08 2020 26 | uis1ssipc | PPIOS 1270520197 055021 | o didnot | warantsof - no 6 0 6 DATE OF fthe sasid application for exemption was
’ MLA’ GABRIA, |05.2021 claim trial, for 18.12.2024 APPEARAN (dismissed and bail order and surety bonds of]
EX MLA have been e : CE OF [the said accused persons stands cancelled and
convicted ACCUSED (forfeited to the State and the accused person
and fined. \were ordered to be summoned through Non-|
Charges yet bailable warrant of arrest for 02.12.2024.
to be Non-bailable warrants could not be issued for|
framed 02.12.2024 by the concerned ahimad due to
against some technical error in the computer system.
remaining Same were again ordered to be issued for|
accused. 18.12.2024.




Details of pending cases/complaints against MPs/MLAs in U.T.Chandigarh Sessions Division as on 30.11.2024

- ) Case No. ) ) Date of . |Date of filing|  Date of Stay, if No. of No-of Ipypected time
Sr. Sitting/ | Title of the | assigned Date and number Police Maximum - Date of filini o f Present status and | any, by |Total no. of| . witnesses : - .
No. Name of the Court Name of MP | Name of MLA Formgr case in ?he CNR No. of FIR Station Offence alleged punishment CfI:I:I‘Ign charge shee% ci';""gllgia:“ féz':rlgg its next date hi;he! witnesses ‘g)'g‘;?::: remain_to be f of trial ¢ of Ld.District & Sessions Judge
Court court examined
On perusal of the concerned case file on dated
16.11.2024 reply to the application under|
section 94 of BNS for directing the DGP,
Haryana to produce the documents / notification
WITH IN with regard to constitution of SIT and the ﬂnal
25.08.20 ONE YEAR report alonwith other documents, has been filed
SH.RAHUL SH.SANDEE STATEVS.| PCH CHCHO302 SECTOR U/S 354. 354-A 2'3 A'T CEF?EN?IES For_dprosecution FROM THE 'kgy Ld.%céunsgl for the accu?ed Cop¥hsupplieqd
. . o~ - ! ’ . evidence case or addressing arguments on e sasi
4 GARG,ACJM 0 P SINGH Sitting S';’;‘,\?(EEP 10%5%22% 24002023 168/31.12.2022 26 5%5645805?5@ 7 years BQEZFS(;QAE 25.08.2023 NA on adjourned to NO 45 0 45 AE’QE/E-\S/!\:N application case adjourned to04.01.2025. An
: ’ Ld.CIM 29.07.2024 04.01.2025 CE OF THE application has been moved for dispensing the|
ACCUSED. personal appearance of the witness Deepanshu
Bansal. The same was allowed and the|
complainant was directed to produce the said
\witness on the date fixed. PW1 and PW3 were
ordered to be summoned again for 04.01.2025
for recording their evidence.
Vide order dated
09.02.2024 in
CRMM 5886 OF
2024 , CWP-PIL-
29-2021 (O&M) &
CWP-PIL-112- On persual of the concerned case file on dated
2023 Hon'’ble 29.11.2024 application seeing exemption of|
STATE VS. N APPROXIM -
SH.GURMEE High court has personal appearance was filed on behalf of 6
5 | SrLSACHIN NA | TSINGH @ | Sitting | G stae | et DT 2450 2020 |35 oty | WS 1881PC | UP106 1260820156 052021 0 |28.02.2023| Stayed Case | No 6 5 1 ATEEL  laccused. In view of reasons mentioned therein,
’ MEET , MLA ORS I ’ ’ proceedings till MONTHS their personal appearance is exmpted for today|
. 14.03.2024. For only. Case was adjourned to 24.01.2025 for|
awaiting further awaiting further orders from Hon’ble High Court.
orders from
Hon’ble High
court case
adjourned to
24.01.2025
1. Sh.Harpal
Singh
Cheema.
2. Master
Baldev Singh. Vide order dated
3. 22.03.2023
Ms.Baljinder CRMM No.14540 APPROXIM
Kaur of 2023 Hon'’ble ATELY
sh 4.Sh.Gurmeet| High court has THREE
Bhagwant >0 YeT Stat Pch Police e procadings, AFTER THE
. . Sh.Manjee ate vs cl A e procedings
6 | oL OACHIN | yuSnoh | Singh | Sitting | Bhagwant |5143/06. St 0301 01 Dt 10.1.20 | AN | s 1ggipc | UPIOS 1139020143 40 2001| o fNotyel | beyond the date | Yes 16 0 16 | VACATION [Case was not listed during this month
’ (NowYCM Bilaspuria singh Mann| 09.21 chg ! | fixed in Hon'’ble OF STAY
Punjab) 6.Sh.Aman . High Court Now FROM
Arora. this file is ordered HON"BLE
7. to be put up on HIGH
Sh.Narinder 21.12.2024 for COURT
Sher awaiting further
8. Sh,Jai order.
Singh Rodhi
9.
Ms.Sarabjeet
Kaur Manka




Details of pending cases/complaints against MPs/MLAs in U.T.Chandigarh Sessions Division as on 30.11.2024

e y Case No. " . Date of .. |Date of filin: Date of Stay, if No. of No. of Expected time
Y. Name of the Court | Name of MP | Name of MLA | Sitting/ | Title ofthe | assigned | oy, | Dateand fumber | Pollce | oonce gijeged p"“":l"s',’]"r:;‘“ iing ;a;fg‘e’fsf;‘"e“e% Criminal 9 framing Present status and ah’i';h:! Total no. of| witnesses | Witnesses | o leti c of Ld.District & Sessions Judge
Court allan Complaint charge court examined examined of trial
1. Sh.Aman
Arora. Vide order in
2.Sh.Jarnail CRMM No.21450,
Singh. and in CRMM
3. Master 25489 of 2023 APPROXIM
Baldev Singh Hon’ble High THREE
4 Ms.Sarabje court has directed MONTHS
et Kaur State vs Pch to deffey the AFTER THE
7 f;‘bi’\*/?gm NA |; oanuke [ Sitiing | \aemn g 17804 0315 76/ 06.10.2021|  Ps3 é’é?gg’zﬁg% Upto 3 years *982°| 04.08.2022| 0 Mot yet be_\‘/’g‘:}fffﬁggdzte Yes 17 0 17| VACATION Case was not sted during this morih
Singh Pandori ORS. i fixed in Hon’ble FROM
6.Sh.Jai High Court Now HON'BLE
Kishan Rori this file is ordered HIGH
7. Sh.Manjit to be put up on COURT
Singh 22.01.2025 for
8.Ms.Anmol awaiting further
Gagan Manni order.
1. Sh.Bikram
Singh Majithia
(Sitting MLA)
2.Sh.Daljit
Singh
Cheema
%EXF',’\;'\II\'/:%' Vide order in
Tainnu (MLA CRMM No.14540
sitting) o}f_|_20hZ3 H:E’ble
4. sh.Surjeet it st FIVE
SH.SACHIN (Exﬁﬂ?’ Sitting & BIRAM | pen CHCH0302 U/s188, 186, 22.12.20 Notyet | bevand i dos FROM THE
8 | VADAV CJM NA 5.ShNK | 9% SINGH |1994/22. 20200 7% 87/06.11.2021|  PS3 | 353,332, 334 |Upto 3 years| ““,5"" | 22.12.2022 0 framad | faad i oo | 0 18 0 18 DATE OF [Case was not listed during this month
’ Sharma, MAJITHIA & 12.2022 IPC . High Court Now APPEARAN
('gl‘s/'r\] i',f,tg:g) ORS. this file is ordered A(C:(EL?SFED
. Siﬁgh to be put up on
Chandumajra 05‘1.2.‘2024 for
(EX MP) awa|2r:gefrurther
7. Sh.Mahesh .
Inder Grewal
(Ex,MP)
8. Sh.Kanwar
Singh Rozi
(MLA sitting)




Details of pending cases/complaints against MPs/MLAs in U.T.Chandigarh Sessions Division as on 30.11.2024

Sr.
No.

Name of the Court

Name of MP

Name of MLA

Sitting/
Former

Title of the
case

Case No.
assigned
in the
Court

CNR No.

Date and number
of FIR

Police
Station

Offence alleged

Maximum
punishment

Date of
filing
Challan

Date of filing
charge sheet

Date of filing
Criminal
Complaint

Date of
framing
charge

Present status and
its next date

Stay, if

any, by
higher
court

Total no. of
witnesses

No. of
witnesses
examined

No. of
witnesses
remain to be
examined

Expected time
£ N

of trial

Ci of Ld.District & Sessions Judge

SH.SACHIN
YADAV, CJM

NA

1.
Sh.Narinder
Singh (Sitting

MLA)

Sitting

State vs

Sh.Narinder

Singh &
ORS.

Pch
2076/03.
11.2023

CHCH0302
87582023

20/12.02.2023

PS39

U/S147,149,32
3,332,353,188
IPC

Upto 3 years

02.11.20
23

02.11.2023

Not yet
framed.

Bailabl;e warrants
issued against
remaining
accused for
23.12.2024

21

21

FIVE
MONTHS
FROM THE
DATE OF
APPEARAN
CE OF
ACCUSED

On perusal of the concerned case file on dated|
20.09.2024  applicarion  seeking personal
exemption from personal appearance filed on
behalf of 9 accused persons. Same was heard
and allowed in view of the reasons mentioned
therein for that day only.

Copy of order dated 28.11.2024 passed by
Hon’ble High Court in CRMM no.59572 of 2024
filed by accused Harchand Singh received
whereby personal appearance of the accused
has been exempted till next date fixed before
Hon,ble High Court.

Bailable warrants issued issued against]
accused Gurdeep Singh, Gulam Mohd,. ,
Saranpal Singh have been received back duly
executed, however they have not turned up. It
\was observed that their presence can not be|
secured in ordinary manner. Accused Gurdeep
Singh, Gulam Mohd. And Saranpal were
ordered to be summoned by way of Non-|
bailable warrant of arrest for 23.12.2024.

SH.SACHIN
YADAV, CJM

NA

1.Smt.
Gagandeep
Kaur Gill @
MS.Anmol
Gagan Mann
(Sitting MLA)

Sitting

State vs
Smt.

Gagandeep

Kaur Gill &
ORS.

Pch
191/06.0
2.2024

CHCHO0300
46272024

221/29.08.2021

PS39

U/8323,332,35
3,188 IPC

Upto 3 years

06.02.20
24

06.02.2024

Not yet
framed.

Case adjourned to|
09.12.2024 for
filling of
suupplementary
charge sheet.

12

FIVE
MONTHS
FROM THE
DATE OF
APPEARAN
CE OF
ACCUSED

On perusal of the concerned case file on dated
14.11.2024 exemption application on behalf of]
accused namely Dr.Sunny Ahluwalia, Rajwinder|
Kaur and Gagandeep Kaur filed and the same|
was allowed for that day only. Accused
/Arshdeep Singh came present and his
attendance was marked. Case was adjourned
to 20.11.2024 for awaitng presence of all
accused persons for framing charges upon
them.

On dated 20.11.2024 application seeking
exemption from personal appearance filed on
behalf of accused namely Rajwinder Kaur,
Gagandeep Kaur and Arshdeep Singh . Same
\was heard and in view of the reasons mentioned
therein personal appearance of the accused
persons was exempted for that day only.
IAccused Dr.Sunny Ahluwalia, came present and
his attendance was marked.Case was|
adjourned to 30.11.2024 for framing of charges
upon the accused person.

On dated 30.11.2024 accused Dr.Sunny
/Ahluwalia, Rajwinder Kaur and Gagandeep|
Kaur and Arshdeep Singh were present and
their attendance was marked. Case was fixed
for framing of charges against the accused
person but Ld.APP for the State pointed out
that supplementary chargesheet is to be filed in
the present case. In view of the submission by
Ld.APP case was adjouorned to 09.12.2024 for|
awaitng supplementary charge sheet in the
case.




